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Present: sRI PALLAV RANJAN BORA, JMFC, TINSUKIA.

(23.t2.2O22)

PR CASE NO. 634 l2OL9

Under Sections 34L1294134 of IPC

(FIR No. Tinsukia P.s. 825 l2OL9, dated 10.06.2019)

STATE OF ASSAMCOMPLAINANT :

SRI P.K. SARMA,

LEARNED ADDITIONAL P.P.

1. SRr KRTSHNA PATEL (A1),

S/O. Sri Rameswar Patel,

R/O. Balugada, Sabjibari, P.S. and

Dist. Tinsukia, Assam.

2. SRr RrcKY SAH (A2)

R/O. 2 No. Megela Dholla, P.S.

Doomdooma and Dist. Tinsukia,

Assam.
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SRI ROSHAN AGARWAL,

LEARNED ADVOCATE.

0L/
,r,,oi.,"Nf(rstrate
.ti Class, Tinsulttd

REPRESENTED BY :

Page 1 of 8



Accused Detaits:

, pR C/No.634/2019
State-Vs- Sri Krishna patel &1Page 2 of 8

Date of Offence
09.06.2019

10.06.2019

Date of Charge Sheet
31.08.2019

Date of Offence Explanation
10.06.2022

Date of Commencement of Evidence 19.12.2022

Date on which judgment is reserved 23.12.2022

Date of Judgment
23.12.2022

Date of the Sentencing Order, if any

Rank of

the

Accused

Name of Accused Date

of

Arrest

NIL

Date of

Release

on Bail

Offences

charged with

Whether

Acquitted

or

convicted

Sentence

Imposed

Period of

Detent!on

Undergcne

during Trial

for purpose

of Sec. 42B

Cr.P.C.
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JUDGMENT
The prosecution case in brief is that on 10.06.2019, the informant Sri

Sudhir Shah lodged an F,I.R. in the Tinsukia Police Station stating

therein that on the previous day at about 10:30 PM, when he was

going for his duty to his work place 'Frontier Mechanical Engineer

Factory'situated at Makum on his cycle, the accused persons namely,

Sri Krishna Patel, Sri Ricky Sah along with two other youths

restrained the informant near'Todi X-Ray', Makum, abused him with

filthy languages, injured him by punching on his face and chest and

also took away cash amounting to Rs.22001- from him. Hence, the

case.

The FIR was received and accordingly registered as Tinsukia P.S Case

No. 825120L9 under Sections 34L129413231379134 of IPC. After

investigation charge-sheet was filed against the present accused

persons namely Sri Krishna Patel (A1) and Sri Ricky Sah (A2) under

Sections 34L1294134 of IPC.

On appearance of the accused persons, copies of relevant documents

were furnished to them in compliance of the provision of Section 207

of Cr.P.C. Thereafter, upon considering the materials on record

particulars of offences under Sections 34t1294134 IPC are explained

to the accused persons to which they pleaded not guilty and claimed

to be tried.

During trail, the prosecution examined 01 (One) witness i.e. the

informant of this case. The examination of the accused persons

under section 313 Cr.P.C were dispensed with after perusing the

*k,,,,
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on record. Defence denied to adduce any evidence.

After hearing argument of both sides and going through the evidence

available on record, I have formulated the following points for
determination:

whether on 09.0d.2019 at about t0:00-10:30 pM near Todi X-
Ray, Makum Road, the accused persons in furtherance of their
common intention wrongfully restrained the informant namely
sri sudhir shah and thereby committed an offence punishable

under Section 341/34 of Indian penal Code?

whether on the same day, same time and same place, the
accused persons in furtherance of their common intention
committed an obscene act by abusing the informant with slang
words and thereby commiffed an offence punishable under
Section 294/34 of Indian penal Code?

..:

PWl, sri sudhir shah, who is the informant of this case deposed
that he had lodged this case against the accused persons namery,

Krishna Patel and Ricky shah, whom he knows. The incident is of the
year 20t9. on a particular day while he was going to his duty place
at Frontier Mechanicar Engineering Factory at Makum, on the way
near Todi x-ray, his cycle slightly hit the bike of one of the accused

ii.

6.
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arguments in between him and the accused persons' There were

some minor altercations and scuffle between them' After the

occurrence he lodged the ejahar at the Tinsukia P'S' He proved

Ext.puPWl as the ejahar and Ext.P1(1)/PWt as his signature

therein.

Further PWUinformant, Sri Sudhir Shah in his cross examination

deposed that as the matter is already amicably settled between

them, he does not want to proceed further with this case' He has no

objection if the accused persons are acquitted from the instant case'

From the evidence of the pw-t it can be inferred that he had lodged

the ejahar at the heat of that moment when there arouse certain

minor scuffles and arguments between him and the accused-persons

and now everything has been amicably settled between him and the

accused persons. pw-l further went to the extent of deposing that

he does not want to proceed with the case and that even if the

accusedpersonsareacquitted,hehavenoobjectiontoit.

This is the evidence adduced by the prosecution from which it

appears that the informant does not want to proceed with the case'

If the informant himself does not want to proceed with the case, this

Court finds no reason to continue with the same' Moreover' no-where

in his deposition, the PW-1 stated about the commission of alleged

offences bY the accused Persons'

10. Analyzing the evidence of the sole-witness examined by the

prosecution i.e. the informant of this case, it appears that he

0r ..,
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as not stated anything incriminating against the accused

persons, thereby not implicating them under the charges

levelled against them, rather the informant has arrived at a

mutual settlement with the accused persons and that he has

no objection if the accused persons are acquitted from this

Case.

11. Therefore, it can be held that the prosecution has failed to bring out

any incriminating materials against the accused persons and hence,

failed to bring home the charges levelled against them. As such the

points taken for determination are accordingly decided in negative,

ORDER

In view of the above discussion, accused persons namely Sri Krishna

Patel (A1) and Sri Ricky Sah (A2) are acquitted from the offences

alleged against them under sections 34L1294134 of IPC and they are

set at liberty forthwith.

P.R. Bond of the accused persons shall remain extended for a period

of 06(six) months from today. 
.;

Given under my hand and seal of this court on this 23'd day

-
PR C/No. 534/2019

Stqle-lftfuKrishna Patel &L
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of December, 2022 at Tinsukia.

w



PR C/No. 634/2019
State-Vs- Sri Krishna Patel &1

Page 7 of 8

APPENDIX

Lrsr oF pRosEcurroN/ DEFENcE/couRT wrrNEssEs

A. Prosecution:

C. Court Witnesses, if any:

NATURE OF EVIDENCE

(EYE WITNESS, POLICE WITNESS,

EXPERT WITNESS, MEDICAL

WITNESS, PANCH WITNESS, OTHER

WITNESS)

rlndicrar W^'"
{d Clasg, 

'Tinsukta

RANK NAME NATURE OF EVIDENCE

(EYE WITNESS, POLICE WITNESS,

EXPERT WITNESS, MEDICAL WITNESS,

PANCH WITNESS, OTHER WITNESS)

PWl Sri Sudhir Shah Informant

B. Defence Witnesses, if any:

RANK NAME . NATURE OF EVIDENCE

(EYE WITNESS, POLICE WITNESS,

EXPERT WITNESS, MEDICAL WITNESS,

PANCH WITNESS, OTHER WITNESS)

DW1 NIL NIL

RANK

-_I
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oF PROSECUTION / DEFENCE/COU RT EXHIBITS

A. Prosecution:

C. Court Exhibits:

D. Material Objects:

( S h ri Paf-lfilPEttftls rti66 ra )

ffi
Sr.

No.

Exhibit Number Description

1. Exhibit P1lPW1 Ejahar

2. Exhibit P1(1)/PW1 Signature of PW1

B. Defence:

Sr.

No.

Exhibit Number Description

1. NIL N]L

Exhibit Number

Sr.

No.

Exhibit Number Description

NIL1. NIL

Judicial Magistrate First ClCSs, Tinsukia.

Sr.

No.

Description

1. CW1 NIL


